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19,10.2000

Ho'n! Mr. S.K.Ic Na_f'_i'\fi, Jbi

Shri S.M. Ali proxy to Shri R.K. Nigam learned .
counsel for the applicant & Shri G.P. “garwal learned
counsel for the respondents,

Heard on the point of admission.

Congidering the arguments placed on behalf
of the késpondents. by shri G,P. Ag&rwal, Shri S.M.
Alli proxy counsel to Shri R.K. Nigam learned cmﬁpsel
for the applicant mentions that he may be llipqgﬂ
to withdraw the case sc as he may present the J
petition beforé Labour Court,

e

npplicant is permisted to withdraw the 0.A.
The OA is dismissed as gkk withdrawn and gisposed -
ef accordingly.

No order as to costs., j;/fﬁhu_//’ g
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